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IN THE CEMNIFAL ADMINISTRATIVE TRIEULIAL, JAIFUR EELCH, JAIFUR.
CuB W2, 275/94 | Date of crder: 11.8.2000
Ganpat Lal Pareel, Z/c¢ Shiri Famdev Paree;; R ‘> VS Furad, Malpura,
Distt.Tonk, Rajasthan.
.«.Applicant.
Vs.
1. Unicn of India through Sécreté;y to the Govt of India, Mini. of

Cemmunication, Foestal Deptt, Tantral Secrstariat Mew Delhi.

2. The Chief Fozt Master Gensral, Postal Department Rajasthan, Jaipur
3. Zupdt of Fost ©ifices, Tonk Division, Tonk.

4. District Employment Officer, Tonk.

c. Fam Chander Jatav, &’'c Fhri Ghashi Lal Jatav, Moti Bagh, Pada

Beda, Tonk.

.« Respondents.
;P.S.Asopé )= Ceunsel for applicant
 Ashish Joshi)

c.M.Rafig )- Cocunsel for respondents Mool to 3

Mr\ Hemant Gupta)
CCORAM:
Hon'ble Mr.S.I'.Agarwal, Judicial Mamber
Hon'ble Mr.ll.P.llawvani, Adminiztrative Memkzr.
FER HOM'ELE MR.S.F.AGARWAL, JUDITIAL MEMEER.

In this Original Applicaticn under Sec.l® of the Administrative
Trikunalz Act, 1985, the applicant makes a prayer t> quash the selecticn

procesdings and crder of appointment dated 25.2.96 izspad in purauwance

cr

herecf for the post of EDEPM/BEM, I'rad and direct thz respondents to

continue the applicant in zervice till he is considered for regular

selection for the post of EDEFM.

2. In brief facts of the case az =tated Ly the applicant are that

father of the applicant was working as EDEEM, Furad and he ratired from
the pcest on 12.10.95 after attaining the age <f superannuation. During
the service tenure of his father ithe applicant workad as EDBFM as and
when his father went on leave. It is stated that on auperannuation of
hiz father charge of EDBEM Inrad was Qiven to the applicant and he is
holding thes post. But he hazs come to Inow that ragular cselection is
being made on the pest. It is ztated that the applicant's name is
rejistered with Enpleyment Exchangz, Tonk and he =ubmitted an
applicaticn alongwith necessary documente to consider him for regular
appointment - on the post of EDEFM, Furad. It is stated that respondent
Wo.! haz not sponscred his name the post of EDERM, Purad and the
respondents have not conzidered fhe candidature of the applicant for the
post of EDEFM, Furad lat appointsd respondent llo.Z, Ram Chander Jatav
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vide order dated 25.3.99 which iz liakle tc ke quashed and szat azide
bzing viclative of Ari:'i-:les 11 & 1¢ of the Constitntion. It iz further
stated that the selection proceedings are alsc liakle to ke quashed.
Therefore, the applicant filez the <O.A for the relief as menticned
abcve. . !

2. Serarate reply was filed for respondents lNo.l to 3 and respondent
Mo.d. Rezpondenta Mool t2 3, in the reply has stated that Sh;ri Ram Deo
Pareel, father of the applicant was retired on 10.12.25, on attaining
the age »f superannuaticn and the apglicant was provizicnally given the
charge =f EDPFM till rsgular arrangement iz being made. It iz statzd
that the reqular process of seie-:ti.:vn was initiated and names from
Employment Exchange, Tonl, were called and names of 20 candidates were
spensored wharein the name o¢f the applicant was not included. It iz
ztated that respondent Mool was selected as ELEFM Furad, con 1.1.99.
After verification of character antecedents and other records, Shri Ram
Chander Jatav was ppointed and taken cver the charge of EDEFM on 11.5.95
from the applicant. It is farther stated that the zelecticn process was
made as per the recruitment rules, therefore, the corder of apprintment
ie in no way unrsascnable, arvhbitrary and viclative of Articles 14 and 15
of the Constitution and =0 alsc there is ne kasis to quash the selecticn
rroceedings. It iz atated that the applicant worked as stop gap
arrangement only, ther:zfore, he iz not entitled to aontinus on the post
of EDEFM, PFurad and this 0.2 is devioid of any merit and liakle to ke

" dismissed.

a1, Reply was alsc filed by rvespondent Ho.d. It is stated that names
of 20 eligilkle candidatez ware sent to the respondants 1n response to
the nctificaticn in the corder of merit. They were reglstcred during the
vear 1985 and 1986 whereas the applicant was regiscered in the year
1993.

5. Hzard the l=arned counsel for the parties and alzc perused the
whole record. '

G It i= not disputed that the applicant worked on the pest of ELEPM
Furad on provisional hasiz during leave pericd of his father and after
superannuaticn of hiz father till the r=zgularly selected candidate
joined on the post. This was only & stop gap arrangsment, therefore, cn
the kazis of the =xperiznce gained by the arpplicant, he was not entitled
to any weightagje and on this hasis the applicant was not entitled to any
reqularizaticn «n the post as the recruitment rules Jdo not. permit
reqularisation of ED Agents Wi'lC! workad on ad hoc, ’pré»visional,’ temporary,’
substitute kazis. It is= alsc akundantly clear from the pleadings of the
rartiez that the regular process of szelzcticn was initiated after
following the due process of selection and Shri Ram Chander Jatav was
gelected and the applicant's name ocould not ke spenscred by the.
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Employment Exchange as only candidates registered in the vear 1925 and
2 were gponscred whereas the applicant registered in the Employment
Exchange in the year 1993, No other infirmity in the procese «of
celacticn was alleged, noticed.

7. In view of the above, we dq not find any basis to quash and set
acide the order of aprointment issued in favour of respondent Mo.Z, Shri
Ram Chander Jatav and the selection proceedings preparsd in pursuance of'
the selecticn for the post of EDBFM, Kurad and the applicant has no case

for interiférence by this Tribunal. - ’

8. We, therefore, diesmiss the C.A with no crder as to costs.
/ |
4 ~4/ L\ VQ‘Q ;
et M S :
(N.P.Nawani) : / (S.K.Agarwal) :
Member (A). _ ' Member (J).
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